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Mr. Speaker: The question is:
“That leave be granted to in

troduce a Bill to provide for the 
control and regulation of prize 
competitions.’*

^ The motion was adopted, 
ghil Datar: I introduce the Bill.

CHARTERED ACCOUNTANTS 
(AMENDMENT) BILL

PRtSENTATION OF F e TITIGN

Bhrl C. R. Narafrimhan (Krishna- 
giri): I beg to present a petition 
M ^ed by thirteen petitioners in res
pect of the Chartered Accountants 
(Amendment) Bill, 1955.

BUSINESS OF THE HOUSE
Mr. Speaker: Now, I come to the 

point of Shri H. N. Mukerjee. He 
wanted to know the procedure for 
the discussion of the Displaced Per- 
•ons (Compensation and Rehabilita
tion) Rules.

'Sbii H. N. Mukerjee: I wanted to 
have your direction in regard to the 
method by which we shall have the 
discussion. We are only confirming 
the rules. My submission was that, 
subject to your consent, perhaps we 
might have the general discussion tn 
begin with, because there are 122 
rules and nearly two himdred amend
ments so far—and more might come 
in. If we take the rules one by one, 
we may not get that total perspective 
which is very necessary before the 
flouse can make up its mind even in 
regard to individual rules. That is 
why I wish you to give us some idea 
ma to the kind of general discussion 
which may be necessary to begin 
with, and then perhaps we can pro
ceed to a consideration of the rules 
separately.

Pandit Thaknr Das Bhargava (Gur- 
gaon): May I submit a word? Whai 
the original Bill, namely, the 
Displaced Persons (Compensation 
atxl RebabUitation) Bill, 1954 which

was subsequently passed into an Act, 
was before this House, it was said that 
the Bill was a mere skeleton; and this 
was endorsed by the Minister in 
charge also. We expected therefore 
that when the rules would come the 
detailed discussion would take place. 
Now, those rules have come.

As a matter of fact, so far as the 
rules are concerned, they involve the 
consideration of many principles also, 
I should think that the suggestion 
made by Shri H. N. Mukerjee is very 
apposite. Unless and until a general 
discussion takes place, and the points 
are evolve^ on which we should ccm- 
centrate, it will be difficult to go 
through every rule and pass it during 
the time that we have got at our dis- 
poaal. My fear is that if we accept 
that as the basis of our procedure, 
namely that we should start by going 
through every rule, then perhaps we 
may not be able to concentrate on 
the principles.

I would therefore support Shri 
H. N. Mukerjee and submit for your 
consideration that 4 hours may be 
devoted to the general discussion of 
the principles involved in the rules. In 
fact, these rules are just in the nature 
of an Act really. Those things which 
were missing in the original Bill are 
now being placed before the House. 
After the general discussion is over, 
we may take up the specific amend
ments, and then those amendment* 
may be gone into—as we generally 
do,—that is to say, the amendments 
are allowed to be moved, and we 
have a discussion on them, and ulti
mately the voting may take place on 
such amendments as are moved and 
pressed.

Shri N. C. Chatterjee (Hooghly): 
May I submit that 4 hours should b« 
given for the general discussion? 
There are certain important principle* 
which ought to be discussed thorough
ly. That discussion may focus the 
attention of the House and of the coun
try to the more important points that 
require elucidation in the course of the 
debate. I therefore support my hon. 
friend's proposal, and suggest that a#




